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Affidavit 1o be Fuenished by the candigate alongwith Nemination PnFer
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{3) The following cose{s) is/ are pending against me in which cognizance has been takien by the cowrt:-

(if any) filed against the above order(s) -

4. Coses in which | have been convieted by a court of law(other those referred o in Form Iﬁl-

The details of cases, Sections of the |
Act and description of the offence for 1
which convicted .
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Lﬂmul_sj of order(s) .

Name of the Court{s). Case No, and
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S | Offence Deseription o |
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HES] The details of eases where the couri has taken

cognizance, Sections of the Act and description PR |

of the offence for which cognizance taken : ]

{5) | Name of the count, Case No. and Date of order ) I
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30 Than 1 give bedem beklow the detuils of 1 e ussets (movable and i imovable cic) of mysel

iy spouse and all dependents:

A. Details of movable asstrs :
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|. Assets in joint name indicating the extent of joint ownership will also have to be given

2. In case of deposiy/{nvestment, the details including Serial Number, Amount, Date of Depasit, the Scheme.
Muame Drﬂhl’lﬁ natiiuition and Branch are to be given

i. Walue of Bonds/Share/Debentures as pur the current market value in Stock Exchange inrespect o listed
camparies and as per books in case of non- listed companies should be given.

4. Dependent’, here means 4 person, substantially dependent on the income of the candidate.

5. Details: including amount is to be given separately in respect of each investment)
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{1} | Details of Deposits In Bank

accounts (FDRs, Term Deposits
and all other types of Deposits
including saving accounts),
Deposits with Financial
Instintions, Non Banking
Financial Companies and
Cooperative societies and the
amount in each such deposit
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i | Details of investment in Bonds,
| Debentures/shares and units in
companies™Mutual Funds and
others and the amount,
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1 | Details of investment in NS5,
Postal Savings, Insurance Policies
and investment in any Financial
Instrument in Post office or
Insurance Company and the
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any person or entity including

firmy, Company, Trust ete, and

| ather receivables from debtors
and the amount, .
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(5 | Deseription
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Self

Spouse q

| Dependent-1

Dependent-2 1|F Dependent-3 |
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Location(s)

Arca (Total measurement in
acres)

_survey number(s)

KhTary s
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Whether in

iled property
{ Yes or I}
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|5 Aeve .

| Date of purchase in case of self
acquired property

Cust of Land (in case of

purchase)at the time of
purchase

Any [nvestment on the land by
way of development,
construction etc.

Approximate Current markat
vilue

{ii)

Location(s)
Survey number(s)

Area (Totzl measifement in
sq. fi.)
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W r inherited property
oot

Date of purchase in case of self
acquired property
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Cost of Land (in case of
purchase) at the time of
purchase

14200 Bfa

Any Investment on the land by
way of development,
| construction etc.

AspeepoR]«

Approximate Current market
value .

Liii)

ercin in
{including apartments)
i -Location(s)

| -Burvey number(s)

| Busilt up Area (Total
| measurement in sq, fi.) -
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| value

{i¥) | Residential Buildings (including
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- Survey number(s}
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© | Whether inberited propery
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Date of purchase in case of self
acquired property
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i vt g
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(6) [ give herein below the details of Labili
{Nate: Pleasc give separate details of
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ties/ dues to public financial institutions and government :-
name of Bank , institution, entity or individual and smount for each item)
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() | Loan or dues to Bank/Financial
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| Name of Bank or FI ~vthack

| Amount outstanding
Mature of loan
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| Mature of latn
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(i} | Czoves pnent Dues:
Dues te departments dealing
with government
_} Hecoymiodation

et m—

Dues to departments dealing / [

wiith supply of water

Dues to departments dealing
with supply of eleciricity

with supply of
telephones/mobiles

Dues to departments dealing
with government transpan - |
{including aircrafts and
| _helicopters) -

Income Tax Dues J' I !f I{ /

Wealth Tax Dues | [ / | '
Service Tax_Dues |
Municipal /Property Tax Dues /
Sales Tax Dues l
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Any other dues
Grand total of all Govt. dues S Leags, . | Leeg .

Dues to departments dealing } /
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(7} Details of profession or occupation:
o Self.....Palihics, & By "'-""'L“'PJ
b. Spouse .Prbitics £ A, (mf)
(8) My educational qualification is as under: - BA. Hod. Hong, , Lib. screcse .

(Give details of highest School / University education with full form of the certificate diploma/ degree course)
(Name of the School /College/ University and the year in which the course was completed,)

{%). ABSTRACT OF THE DETAILS GIVEN IN {1) TO (8) ABOVE:

1. | Name of the candidate SNSmL/KaR. S O1ATA | u -Hzg_l
2. | Full postal address VILL+P o= Rd=iga Ml Bish Sl
3. | Number and Name of the constituency and A2 Pipen
state i ok sl L
3. | Name af the Political party which sel up the I (v
| __| candidate {otherwise write ‘Independent”) ’ . .
4. | (a) Number of cases in which conviction arder AN
passed (other than those referred to in Form 26) N
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Asset (Total value) | | | -1
Immovahle |
1 Asset o O U i . i
(1) | Purchase Price and '

Development Cost of
immovable Property
{Total Value) N
[il) | Approximate Current

Market Price of
Asse: (Total Value) ]
Liabilities
(1) Government
l dues (Total) ]
(i) Loans from Bank,
Financial Institutions and
athers (Total}
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{Give details of Schoal / University education with full form of the certificate/ diploma/ degree
course) {Mame of the School /College/ Univarsity and the year in which the course was completed.)

VERIFICATION

1, the deponent, abave named, do hereby verify and declare that the contents of this affidavit are true and correct 1o the
hest ofmy  knowledge and belicf, no part of it is false and nothing material has besn concealed there from. | further
declare that ; p

{u) there is nio case of conviction or pending case against me other than those mentioned in items 3 and 4 above;

(b L oniy spouse. or my-dependents do not have any nssel or Hability, other than those mentioned in iiems 5 and 6
abawy
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Mare: 1 Affidavit snould be filed [otest by 3.00 TM on the last date of filing nominations.
= Affidavit suould be sworn before an Lath Commissioner or Mugistrate of the Firsf Class or before  Movirs
Publiz,
2 Al columns should be filled up and o column 1 be left hlank. I there is no information o fursish i pespreck of
any item, either “Nil" or “Mot asplicable”, as the case may; be, should be mentioned
4 The affidavit should be either tvped or written legibly and neath
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